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N{INISTR}' ()Ir' $lill'I'{NG
(Shippi;rE Wirg)

NOTI}:ICAI'ION

New Delhi, tlE 27lh l'ebnrary, 2003

\.."!

G. S, R I14.-ln excrcisc of the powers confcrrcd by Clause (h) Sub-section (2) of Sectiou 8T read with sectron

457 of tlle Mcrchanr Shipping AcL 1958 (44 of 1958), the Cenral Govemn]cnt heGby makcs thc folloMng rulcs, uamdy :-
1. Short title, conlmcuc€rtlrctlt -(l) Tlese Rules may be called thc Mcrchant Shpping (Cmcellatiol orSuspension ofCartificate ofCompeteucy)

Rulcs 2003.

(2) They shalt conrc ioto force on thc date oftheir publicalion in tlte Omcial Gaz€ne'

2, Gt'onnds for cancelhtion ol.SusDcmion 0f Cerli{icntcs of ConDctcncy by Chief Exanriner of Mutcr & Mstes

olchlcf Examiner of Engineett-
Any Certificate of Comp€lercy, which has becu granted by the Ccntral Covernmcrlt or an officer duly atlthorized

by ir in this bchalf, uuder sections 78 aud 79 of ttrc Merchant shipPing Act, 1958 to any pelson m8y be cancelled o!

suspended for any specified lelgh of period by ure Chief Examiner of Master and Mates or the Chief Examirer of

Engineas, on thc followilg circumstanc€s :--,

(i) InconDetencr, omission or conrrnissior ofsuch acts by the holder of thc Ccrtilicate, lYhich may lead to

persorlal injury, deattr or shipping casualty.

(ii) If it is fould that the said pclsolr is guitty ofany gross 8ct ofmisco[duct, drunkenness or (yratny, or ilt a

case ofcollision, has failed to rendcr assistancc, orto giye such information, or that lhe loss, slranding or

' f$sndonmeflt of, or damagg to any ship, oI loss oflife has bcen cnuscd by his wrongful act oI dcfault.

3. EnquirlintomisconducuincomPelenc)*
The calcellation or suEp€nsion of certificflte of competency sh0ll be made only aller enquiry by the chief

Exan't ilcr or an autltorized Of6c€r on his behaE

4:' Issuc ofshol. catse nolice-
No order shall bs passed for calcellalion or srlsp€r$iou of certificatos unless the person colcerlled has bcen

given a rcasonabte opportunity of giving representation against the Proposed ordcr through applopliatc show catrse

notice.

5. P!.ovlslon for appct sgalnsl order of crneellstion/suspcnsion-

A person rvhose ccrtificate has been cancclled or susperded nray appeal against such ,ordeJ.tolhc .Dircctor
Cen"raf oi llipping vithin 30 days from the date of receipt of such ordcr c,rcellirg or suspending his Csrtillcate of

Conrpetency. T-he decisior oflhe pilector General ofSldppitrg shall be final'

[File No. SR'l l0l2/9r]002-MAl

R S BISHT' Urder SccY'

ORDER OFCAN@LLAIUON/SUSPENSION OFCDRTIFICAIE OFCOMPEIENCY

Whercasupon an inquiry conductedagainst Cap /Shri """ " ".'"""""" holdc! ofcertifiante ofc'nue-

Capi.lslui ......,............... ..... ............... has bcen found guilty ofmisconduct/nrisbelEviour on the follo\ving counts :-
I

2.

3.

Arul thcrcforg Ch ief Exanriner of Master and Mates/Chief Exam iner of Engineers havi ng satisficd that there are

,um"i"nigior,,Ot to U;lieve that the said Cllpt /Strri " "'::" tt " is incornpctcnl' lrcreby orders tlntthe

CertificateofCompet.r"yNo...................-...................heldbytheoflicerl.:ecBnccllcd/suspendcdfolapeliodof
......... years..... ......,.......... ." ., " montku'ith ilDncdiateeffect'

Thesaid copt./shri.,. ......,, ifhcso desires, may ppeal againsl uts order.wilhin a period of30

days from the datc oi receipa ofthiG order to the Dit'ector Gcncrrl of Shillping, Mumbal rvlrose decision shall be fiual'

ChiefExaminer of Master& Mates/

ChielExaminer of Engi ueels

Dated.................... ....

I
Li



'tb.

Capt"/Shri

Copy lo :

L Plirrcipd 0fficcr,
Mercadile Marine Departnlctll,

Mu r nbaVC hennai/Kolkata.

Z INSA

3 OSMA

4, MASSA

SEOW CAUSE NOfiCE

Whereas the Chief ExanirEr ofMaster afirl Mates/Chief Examine, ofEngincers has, 0fler due enquiry found U)at

dt. .........,...........,........,..,......,... while working on the ship MV/lvfIA{FV .......... during thc periodfrom
:.. ... ... ... behaved in a manner ofurbcooming ofan Officer/displayed tolal'..........,'.....,...,..................... lo

incompetency rcsulting inlo personal injury/loss oflife/shipping casualty irwolving collision, stranding, abandorunenu

committed wroDgful act, and accordingty CrpL/Shri .....,............................,.,......' is hercby advis€d to show c{use within l5
days ftom date ofthis notic€ to explain as towhy his cenificateofcompelency no. .-....r

dated ..,.........,,...,.....,...,..-....-...... rnay not be cancelled/suspended.

Chief Examirsr of Master & Mates/
Chief Exarniner of Engi rcers
Dated.........................

To,

Capt./SIui.

Copy to :

l. PrinciDnt Officcr, '

L{ercanl ilc M6rine Depaftlneni.

MumbaVChetuai/I(olkata.

2 INSA

3. FOSMA

4. MASSA d
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